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Judgement

MANOJ K. TIWARI, J. (ORAL)

1. This writ petition, under Article 227 of the Constitution of India, arises out of
mutation proceedings. It transpires that originally, name of one Sri

Bakht Ram was recorded as owner of a shop situate in Patel Nagar, Saharanpur
Road, Dehradun. Sri Bakht Ram has died and he is survived by his

son Sri Harish Chand Bhatia (respondent No. 2 herein).

2. It appears that for a couple of years, name of Sri Satpal Matta was recorded
as owner of the said shop and thereafter for some time as tenant, but

lastly on an application moved by respondent No. 2 â?" Sri Harish Chand Bhatia,
name of Sri Satpal Matta was deleted from the Municipal record.

Thus, feeling aggrieved, Sri Satpal Matta preferred an appeal under Section 472
of U.P. Municipal Corporations Act, which has been dismissed by

learned Civil Judge (S.D.)/Appellate Authority, Dehradun vide order dated
27.04.2018 which has been challenged in the present writ petition.
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3. I have gone through the order impugned in the writ petition. Learned
Appellate Authority has given cogent reasons for dismissing petitionerâ??s

appeal. I am in agreement with the reasons given by learned Appellate Authority.
It is settled position in law that mutation of a property, in

revenue/municipal records, is done for fiscal purpose and disputed question of
title canâ??t be decided in mutation proceedings, which are summary

in nature. Learned Civil Judge in his order dated 27.04.2018 has observed that
petitioner has filed a title suit, therefore, question of title would be

decided in the said suit and mutation would depend upon outcome of the title
suit.

4. In such view of the matter, there is no scope of interference in the order
impugned in the writ petition. Accordingly, the writ petition lacks merit and

is hereby dismissed.

5. No order as to costs.
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